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ACT No. X1IT oF 1889.

PASSED BY THE GOVERNOR GeNERAL oF INp1a 1N CouNciL.

(&ecewved the assent of the Governor General on the 11th October,
1589.)

An Act to amend the law relating to
- ‘Cantonments.

HEREAS it is expedient to amend the law relat-
ing to cantonments; It is hereby enacted as

CHAPTER 1.
PRELIMINARY B
1 (1) This Act may be called the Cantonments Title, *;lete“t
A.Ot 1889 . mméglm;nt.

() It extends to the whole of British Indla in-
clusive of Upper Burma ; and

(3) It shall come into force on such day as the
Governor General in Council, by notification in the
Gazette of India, appoints in this behalf.

2. (1) On and from that day the enactments:Repeal
specified in the schedule are repealed to the extent
mentioned in the third column thereof :

(2) But all orders, declarations, rules and regula-
tions made, directions, licenses and permits glven,
taxes imposed and notifications published under any
‘enactment repealed by this Act or under any enact-
‘ment repealed by any enactment repealed by this
‘Act, and all limits-defined as the local limits of a
cantonment with the approval of the Governor Gen-
‘eral in Council or a Local Government hefore the
passmg of this Act, shall be deemed to have been

‘respectively
N 2




Tnterpreta-

tion.
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( O,’mpter I.——Pﬁ"elz'mmary.-%;geotion 3.)

respectively made, gwen, imposed and published, and
to have been defined, under this Act. '

~ (8) Any enactment or document referrmg to any
enactment repealed by this Act, or to any enactment
repealed by any enactment repealed by this Act, or to
any Regulation of the Bengal, Madras or Bombay
Code respecting the fixing of the local limits of can-
tonments and military bazars, shall, so far as may be,

be construed to refer to this Act or to the correspond-

ing por’mon thereof.

3. (I) In this Act and in the rules thereunder,
unless there is sometlnng 1“epuo“nant in the subgect or
context,— :

(a) “ officer’ means—-

(i) a pexson who, being an officer within
~the meaning of the Army Act, 1881,
is commissioned and in pay as an
officer doing military duty with Her
-Majesty’s regular forces as defined
in that Aet or as an officer doing such

44.& 45
Viet., ¢.-b8.

duty in any arm, branch or part of -

those forces, and

(zz) a person doing military duty as a war-
rant oﬂicer with those forces or with
any arm, branch or part thereof,
whether he is or is not an officer w1th111
the meaning of the Army Act, 1881

(b) “goldier "’ means a person who is a soldier of
Her Majesty’s regular - forces within the

- meaning of the Army Act, 1881, and is not .

an officer within the meaning of this Aet:
(¢) “spirituous liquor” means any fermented

liquor, any wine, any alcoholic liquid obtain- :
ed by distillation, and the sap of any kind of

palm-tree, and includes any other liquid con-
sisting of or containing alcohol which the
Local Government, with the previous-sanc-
tion- of the Governor General in Council,
may, by not1hc‘1t10n in the official Gazette,

ueclare
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(Chlapter I[—Oanfonmenfs and O’antonment Auﬁwr- ‘
ities, Courts and Police.— Section 4.)

declare to be a spirituous liquor for the pur-
poses of this Act:

(d) “intoxicating drug” means opium, gan]a,
bhang, charas and every: preparatlon and
admixture thereof, and includes any other
intoxicating substance: or liquid which the
Local Government, with the previous sanc-
-tion of the Governor General in Council,
‘may, by notification in the official Gazette,
declare to be an intoxicating drug for the
pu»rposes of this Act: and

(e) “owner ” includes the person who is receiving
or entitled to receive the rent of any building
or land, whether on his own ‘account or on
behalf of himself and others or as an-agent
or trustee, or who would so receive the rent
or he entitled to receive it if the bulldmg or.
land were let to a tenant.

%“E}ﬁﬁ?‘ ~ (2) The provisions of the General Clauses Acts,

e © 1868 and 1887, shall, so far as they can be made
applicable, apply to all rules which may be made
‘under this Act by the Governor Géneral in Council,

CHAPIER 1II.
CANTONMENTS AND CANTONMENT AUTHORITIES,
~Covurts AND PoOLICE.

Cantonments.

4 (1) The Local Government, ‘with the previous Definitio
sanction of the Governor General in ‘Council, may, by cantonme
notification in the official Gazette, declare any place

~in which any of Her Majesty’s regular forces are
quartered within the territories administered by such
Government to be a cantonment for the purposes of
this- Act -and of all other enactments for the time
being in force, and may withdraw any such declaration.

(2) The Local Gox;ernment, with the like sanction,
may

~
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(Chapter I1.—Cantonments and Cantonment - Author-
ities, Courts and Polzce —Sections 5.8.)

may also, by a like notification, define the limits of

-any cantonment for the like purposes.

Cantonment Authorities and Magistrates.

5. For every cantonment beyond the limits of a
presidency-town there shall be a cantonment authorlty
and a- Oantonment Magistrate. )

6. (1) The expression * cantonment authorlty

-used in this Act means a cantonment committee or,

inthe case of a cantonment for which such a committee
has not been constituted, the commandmg officer of
the cantonment.

(2) The Local Government shall determine, with
respect to every cantonment in which troops are for

the time being quartered, whether or not a oanton- .

ment committee is to be constituted.

(3) The cantonment authority shall be deemed
to be a local authority as defined in the Local Author.
ities Loan Act, 1879, Act XVIII of 1883 (to amend
the Cattle-trespass Act, 1871), the Indian Telegraph
Act, 1885, and the General Clauses Act, 1887.

7. The Cantonment Magistrate shall be a Magis-
trate appointed by the Local Government under sec-
tion 12 of the Code of Criminal Procedure, 1882, and,
as such, subordinate to the District Magistrate or to
the Distriet Magistrate and the Subdivisional Magis-

XT of 1879,
I of 1871.
XITT of 188
I of 1887.

X of 1882.

- trate, as the case may be, under section 17 of that

Appointment -

‘of Canton-
ment Magis-
trate as
Judge of
Cantonment
Court of
Small Causes.

Code.

Cantonment Court of Small Causes.
8. (1) When the Local Government appoints the

“Cantonment Magistrate to be the Judge of a Court

of Small Causes established within a -cantonment
under the P’rovincial Small Cause Courts Act, 1887, it
shall, in its order appointing him to be such J udge,

IX -of 188;

deulare, and may by notification in the official Gazette -
 vary, within a limit of five hundred rupees, the value

of the suits which are to be cognizable by him under

that Act ' i

S - o (&) The
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.(_O'kaptéw 11— Cantonments and Cantonment Authors
ities, Courts and Police.—Sections 9-11.)

Cantonments.

(2) The provisions of section 15, sub-section (3),
of the said Act shall not apply to a Court of Small
Causes of which a Cantonment Magistrate is the
Judge.

9. When the Local Government appoints an Ad-
ditional Judge of a Court of Small Causes, of which a
Cantonment Magistrate is the Judge, it shall, in its
order appointing him to be such Additional Judge,
declare, and may by notification in the official Gazette
vary, within a limit of fifty rupees, the value of the
suits with respect to which the functions of the Judge
of the Court may be assigned to, and discharged by,
the Additional Judge under section 8 of the Provin-
cial Small Cause Courts Act, 1887.

10. Every Cantonment Magistrate presiding over

“a Court of Small Causes in a cantonment at the com-

mencement of this Act, and every, Assistant Canton-
ment Magistrate then having any of the powers of the

Judge of such Court, shall be deemed to have been

appointed Judge and Additional Judge, respectively,
under section 6 and seetion 8 of the Provinecial Small
Cause Courts Act, 1887, and, in the absence of any
order of the Local Government to the contrary, to
have jurisdiction with respect to all suits which are
cognizable by a Court of Small Causes under that Act
and of which the value does not exceed; in the case.
of a Cantonment Magistrate, five hundred rupees and,

in the case of an Assistant Cantonment Magistrate,

fifty rupees.

11. A Cantonment Magistrate as Judge of a Court
of Small Causes may, whatever may be the value of
the suits cognizable by him as such Judge, dispose of

any suit which was within the pecuniary limits of the ¢

jurisdietion of the Judge presiding over the Court at

" %the time of the institution.of the suit, and may enter

tain and dispose of any proceeding after decree in any
such suit. '

Cantonment

Ap'pointment
of Additional
Judge of

‘Cantonment

Court of .
Small Causes.

Judges of ex-
isting Can-
tonment
Courts of
Small Causes.

-Continuance
of jurisdic-
tion of Can-<
tonment

Court of

Small Causes
in certain .
cases not-

‘withstanding
reduction of
jurisdiction
of Judge.
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(Chapter 11— Qantonments and Qantonment Author-
ities, Courts and Police.—Section 12. Chapter
II1.—8pirituous  Liquors and  Intozicating

Drugs.——Sectz’on 13.) : ‘

Qantonment Police.

12 (1) The police-force employed in a cantonment
beyond the limitsof a presidency-town shall, for the
purposes of Act XX1IV of 1859 (for the better regu-

. lation of the police within the territories subject to the

Presidency of Fort St. George) or Act 'V of 1861 (for
the regulation of Police) or the corresponding law
for the time being in force in the territories ad-
ministered by the Governor of Bombay in Council, as
the case may be, be deemed to be part of the general
police-establishment under the superintendence of the

“ Local Government in whose territories the canton-

ment is situated.
(2) The area comprised within the limits of a

~ cantonment shall be deemed to be a town for the

Unpauthorised
sale of spirit-
uous liguor
or intoxicat~
ing drug.

purposes of section 84 of Act V of 1861.

CHAPTER III.

SPIRITUOUS LIQUORS AND INTOXICATING DRUGS.

18. If within a cantonment, or within such limits
around a cantonment as the Local Government may,
by notification in the official Gazette, prescribe in
this behalf, any person not subject to military law or
any person subject to military law otherwise than as
an - officer or soldier knowingly barters, sells or sup-

plies, or offers or attempts to barter, sell or supply,
any spirituous liquor or intoxicating drug to or for
the use of any European soldier, or to or Tor the use
of any European or Eurasian bemcr_a_follower or.a

~soldier’s wife, without the written permission of the

- commanding officer of the cantonment or of some

person authorised by the commanding officer to grant -
such permission, he shall be pumshed with fine which -

" 'may extend to one hundred rupees or with imprison-

ment for a term which may extend to three months,

or Wlth both.

14. It
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(O/zapter LTI — Spirituous Liquors and Intomcatmg
Drugs. —~NSections 14-15.)

14, If within a cantonment, or within such limits
around a cantonment as the Local Government may,
by mnotification in the official Gazette, prescribe in

this behalf,—

Unauthorised
possession of
spirifuous
liquor,-

(a) any person subject to military law otherwise |

than as an officer or soldier, or

() the wife or servant of any such person or of a

. soldier,

has in his or her possession except on behalf of the
Government or for the private use of an officer more

than one quart of any spirituous liquor other than
fermented malt-liquor without the written permission
of the commanding officer of the cantonment or of
some person authorised by the commanding officer to
grant such permission, he or she shall be punished in
the case of a first offence against thissection with fine
which may extend to fifty rupees, and in the case of a
subsequent offence against this section with fine
which may extend to one hundred rupees or with im-

~prisonment for a term which may extend to three

months,
15. (1) Any police- ofﬁcer may, without an order

from a Magistrate and without a warrant, arrest any

person whom he finds committing an offence against
either of the two last foregoing sections, and may
seize and detain any spirituous liquor or intoxicating
drug in respect of which such an offence has been
committed, and any vessels or covermgs in which the
liquor or drug is contained.

(®) Where a person accused of an offence against
section 13 has been previously convicted of an offence

- against that section, an officer in charge of a. police-

station may, with the written permission of a Magis-
trate, seize and detain any spirituous liquor or intoxi-

~ cating drug within the cantonment, or within the
limits prescribed under section 13, which at the time

Arrest; of
persons and
seizure and
confiscation
of things for
offences
against.the
two last

- foregoing k

sections.

of the alleged commission of the subsequent offence -

belonged to, or was in the possession of, the person.

(3) The
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(Chapter III.—Spirituots Liquors.and Intoxicating
Drugs.— Section 16. Chapter IV.— Taxamon
and Contonment Fund. Sectwn 17 ) ~

(3) The Court convictirg a person of an offence

‘against section 18 or section 14 may order the confis-
cation of the whole or any part of anything seized

under sub-section (I) or sub-section (2).

(4) Subject to the provisions of Chapter XLIIT of
the Code of Oriminal Procedure, 1882, anything seized

" under sub-section (I) or sub-section (2) and not con-

Saving of
article sold
or supplied
for medicinal

purposes.

General
power of
taxation.

fiscated under sub-section (3) shall be restored to the
person from whom it was taken.

16. The foregoing provisions of this Chapter shall
not apply to the sale or supply of any article for me-
dicinal purposes by a medical practitioner, chemlst or
druggist.”

CHAPTER IV.
TaxATION AND CaNTONMENT FUND.
Tazation.

17. (1) With the previous sanction of the Gov-
ernor General in Council, the Local Government may,
by notification in the official Gazette,—

(a) impose in any cantonment which is not in-

cluded in a municipality any tax which, under
any enactment in force at the date of the noti-

fication, can be imposed in any municipality

“within the territories admlnlstered by such
Government, and

(5) abolish or modify any tax so imposed,
() When any tax is leviable in a eantonment in

pursuance of a notification under sub-section (1), the -

Loeal Governn ent, with the like sanction, may, by a
like motification, apply or adapt to the cantonment the
provisions of any enactment or rules in force at the
date of the notification for the assessment and recovery

of any tax in any municipality within the territories

administered by such Government.

18. (1) The

X of 1882,
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(O'hapter IV.—Tazation and Cantonment Fund.—
Sections 18-20.) ‘

18. (1) The Local Government may, by notifica-
tion in the official Gazette, extend the provisions of -
Act XX of 1856 (fo-make better provision for the ap-
pointment and maintenance of Police Chaukiddrs in
Cities, Towns, Stations, Suburbs and Bdzdrs in the
Presidency of Fort William in Bengal) to any can-
- tonment which is not included in a municipality and
~which is situated in any part of British India in which
that Act is in force, and the Cantonment Magistrate
may exercise all the powers of the Magistrate under
that Act, subject only to the control of the Dlstrlct
Maglstrate and the Local Government.

Extension of
-Act XX of
1856 to cer-
tain cantone
ments.

(2) The Local Government may order that & can- -

tonment to which the provisions of Aet XX of 1856
have been extended shall be divided into any number
of cantonment divisions, and may determine the nature
-of the tax to be levied in each such division according
to section 10 of that Act. ‘

(3) The Local Government may, by notification
in the official Gazette, cancel any notification under

sub-section (1), and may revoke or vary any order

under sub-section (2).

19. While a tax assessed according to the circum-
stances, and the property to be protected of the per-
sons liable thereto, or according to the annual value of
houses and grounds, is levied under Act XX of 1856

in a cantonment, a tax on persons practising any pro- j

fession or art or carrying on any trade or calhng, or a

tax on buildings and lands, as the case may be, shall -

not be imposed under section 17 of this Act in the
cantonment, :

20. (1) Notwithstanding anything in any enact-
ment for the time being in force, the Governor General
in Counecil may, by notification in the Gazette of
India, prohibit the levy of the whole or any part of
any tax imposed in a cantonment, or exempt any per-
son by name or in virtue of his office or any class of
persons, or any property or any class of property, from

the

Restriction
of power of
taxation in
cantonmen‘cs
in which Act
XX of 1856
is in force.

Power to
prohibit or
exempt from
taxation,
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(Chapter 1IV.—Tazation and Oam‘onment Pund.—
Section 21.)

the operation of any such tax, and ﬂmay, by a like
notification, 1es01nd any such plolnbltlon or exemp-
tion.

(2) Where the area subject to the guthority of a

municipal committee as defined in section 2 of the
Municipal Taxation Act, 1881, includes the whole or

X1 of 18!

part of a cantonment, nothing in section 4 or section -

5 of that Act or in any other like enactment for the

time being in force shall apply to so much of that

area as is comprlsed in the cantonment.

Cantonment Fund.
21. (1) There shall be formed for every canton-

~ment which is not included in a municipality a can-

tonment fund, and there shall be placed to the credit
thereof, among other sums, the following, namely :—

(a) subject to deductions under section 545.0f the
Code of Criminal Procedure, 1882, or under
any other enactment for the time being in
force or under any order of the Local Gov-

ernment, all fines recovered from persons

convicted of offences committed within the
cantonment against this Act or against any
enactment extended or rule made there-
under, or against the provisions of section 84
of Act V of 1861 or the corresponding enact-
ment for the time being in force in the terri-
“tories administered by the Governor of Fort
St. George in Council or by the Governor of
‘Bombay in Council, or against the provisions
of Chapter XIII or Chapter X1V of the
Indian Penal Code or of section 156 of the
Army Act, 1881;

(b) the proceeds of taxes. imposed under’ section
17 ‘or levied under Act XX of 1856 in -the
cantonment ; and

(¢) rents and profits accruing from property placed

X of 18¢

XLVof]

44 & 45"
c. 58.

. | by
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(Chapter IV.—Taxation and Cantonment Pund,.—

Sections 22-24.)

by the Government under the management o

- of the cantonment authority.
(2) Notwithstanding anything in any enactment

~as to the purposes to which the proceeds of a tax are

to be appropriated, the cantonment fund shall be ap-

- plicable, subject to the rules under this Act, to the
" maintenance of the police-force employed in the can-

tonment and to the other purposes of this Act within

the cantonment and, with the general or special sanc-

tion of the Local Government, to like objects, within -

or without British India, beyond the limits of the
cantonment in cases in whieh, in the opinion of the
Local Government, the application of the fund beyond
those limits is for thie benefit of the inhabitants of the
cantonment or of any military force ordinarily quar-
tered therein or of any detachment of any such force.

22. (1) Where, in or near a cantonment, there is

-a Government treasury or sub- -treasury or a bank to

which the Government treasury business has been

madeover, the cantonment fund shall be kept in the

tleasmy, sub-treasury or bank.

. (2) Where there is no such treasury, sub-treasury
or bank the cantonment fund may be deposited with
any banker or_ person acting as a banker who has
given such security for the safe custody and repay-

Custody of
cantonment

fund.

ment on demand of the fund so deposited as the Dis-

‘trict Magistrate may in each case think sufficient.

93. The cantonment fund shall be vested in Her
Majesty, and, subject to the provisions of this Act and
of the rules thereunder and to the control of the

- Local Government, the management of the fund shall

be entrusted to the cantonment authority. -

24, The cantonment fund shall be deemed to be
‘ public revenues’ > within the meaning of the proviso

:to section. 6 of the Land-acquisition Aet 1870, and
any property acquired at the cost of the cantonment
fund shall vest in Her Maj esty

CHAPTER V,

Vesting and
management

-of .canton-

ment. fand.

Acquisition
of immove-
able property
a{ cost of
cantonment

fund.
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(Chapter V.= Supplemental Provisions,— Sections
25-26.) |

CHAPTER V.
SUPPLEMENTAL PROVISIONS.

25, The Goverrior General in Council may, by
notification in the Gazette of India, extend. to all can«
tonments or to any cantonment or to any part of any
cantonment any enactment for the time being in force -
in any munlclpahty in British India, and declare
its extension -to be subject to. such restrictions and
modifications, if any, as he thinks fit,

26. The Governor General in Councll may make
rules consistent with this Act to provide for all or any
of the following matters, namely :—

(1) the manner in which, and the authorlty to
which, application for permission to.occupy
land. belongmg to the Government in a
cantonment is to be made ;

~ (2) the conditions to be annexed to every such'
‘ * permission given in pursuance of such an
application ;

(3) the preparation and maintenance of registers
of immoveable property in cantonments ;

(4) the constitution of cantonment committees,
the functions to be discharged by them, the
conduct of, and the control to be exercised
over, their proceedings, and the division of

~duties among the members of such com-
mittees ;

(5) the functions to be dlscharged by the com-
manding officer of a cantonment where
a cantonment committee has not been con-
stituted, or has in pursuance of an order of
the Local Government ceased to exist, or
for-any reason cannot be convened ;

(6) the executive duties of the Cantonment Magis-
trate and his position in relation to the
commanding officer of the cantonment ;

(7) the
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(Ohapter V. —Supplemental Provisions. —Section 26.)

@)
®)
)

(10)

(11)

(19)

(13)

(14)

(15)

(16)

(17)

(18)

(19)

the purposes to Whlch the cantonment: fund
may be applied; .

the authority on which money may be pa,ld‘

from the ¢antonment fund ;
the investinent of any balance of that fund

the execution of contracts by, or on behalf
of, the cantonment authority ;

‘the accounts to be kept by the cantonment

authority, and the manner in which those
accounts-are to be audited and published ;

the definition and abatement of nulsances for

which sufficient provision has not, in the

opinion of the Governor General in Council,
been made under section 25 ;

the requisitions which may be made on per-

sons having the control of sewers, drains, .

latrines or other things creating, or likely
to create, nuisances, and the mode of en-
forcing such requisitions ;

the prevention of the overcrowdlng of build-

ings and places in a cantonment ;

the construction and mamtenance, to the
satisfaction of the cantonment authority,

of buildings and of boundary-walls, hedges
‘and other fences ;

the regulation of the 'practlc’e of agriculture
and irrigation in a cantonment, the keep-
ing of lands therein in proper order, and

the felling, lopping and trimming of trees
on such lands;

the regulation of encamping-grounds, sardis,
markets and slaughter houses, of traffic on

roads, and of processions and public assem-
blies ;

the use and management of burial and burn-
~ ing grounds ;

the supervision and the regulation of the use

“of




192 Oahtonmentg. | [Acr xTIT
(Chapter V.—Supplemental Pwoviéz’om.——-Sectz’on 26.)

of public wells, tanks, rivers, streams,
springs or other sources from which water
is or may be made available for public use,
and of the lands in the vicinity thereof ;

* (20)- the parts of a cantonment in which persons.
practising any profession or carrying on
any -trade, calling or occupation may
be .required to. reside for the purpose of
practising the professmn or carrying on
the trade, calling or occupation, and the
conditions, if any, to be observed_ by such
persons ;

(21) the prevention of the spread of infectious or
contagious disorders within a cantonment,
and the appointment and regulation of
hospitals or other places within or without
a cantonment for the reception and treat-
ment of persons suffering from any disease;

(22) the segregation in, or the removal and exclu-
-sion from, a cantonment, or the destruction
of animals suffering or supposed to be
suffering from any 1nfect10us or contaglous
disease ; ’

(23) the suppression of mendicancy and of loiter-
ing or importuning for the purpose of pros-
titution, and the removal and exclusion
from, a cantonment of disorderly persons; of
perfons who have been convicted of any ;
offence against Chapter XVII of the Indian XLV of
Penal Code or section 156 of the Army Act, iié@?@"
1881, or have been ordered under the Code o 58,
of Criminal Procedure, 1882, to execute a X of 18¢
bond for-their good behaviour, and of per-

- sons whom the commanding officer deems

it expedient to exclude from the canton-
ment with or without assigning any reason
for excluding them therefrom ;

(24) the prevention of cruelty to animals and the
care of animals while grazing;

(25) the
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(@5) the prevention and extmetlon of ﬁres,
(26) the registration of births and deaths ;
; (27) the appointment by owners of buildings and

lands in cantonments, who are absent from

cantonments, of persons residing within or
near cantonments to act as their agents for

all or any of the purposes of - this Act or

any - enactment - extended or rule made
thereunder ; i

(98) the powers of inspection, entry and search
which may be exercised in carrying out
any of those purposes, and the cases in

whicli breaches of enactments extended or

‘rules made under this Act are to be cogniz-
able offences ;

(29) the mode in which summonses, notices,
requisitions and other documents are to
be served on the persons to whom they are
addressed ;

(30) the cases, authorities and conditions in, to

' and on which executive orders passed under
this Act or any enactment extended or
rule made thereunder may be appealed
from ; and,

(81) generally, the carrying out of the purposes

of this Aect.

27. (1) The power to make rules under the last
foregoing section is subject to the condition of the
rules being made after previous publication and of
their not taking effect until they have been published
in the Gazette of India and in such other manner as
the Governor General in Council prescribes.

(2) A rule under the last foregomg section may
be general for all cantonments in British India or for
‘all cantonments not expressly excepted from its

- operation, or may be special for the whole or any

part of any one or more than one cantonment, as
the Governor General in Council directs. '

(3) A copy

o

Supplement
provisions
respecting
rules,
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(8) A copy of the rules for the time being in force
in a cantonment shall be kept open to inspection free
of charge at all reasonable times in the office of the
‘Cantonment Magistrate.

(4) In making any rule under clause (12) or any
of the following clauses of the last foregoing section,
the Governor General in Council may direct that
a breach of it shall be punished with fine which may
extend to fifty rupees, or with imprisonment for a
term -which may extend to eight days, and, when the

‘breach is a continuing breach, with fine which, in
‘addition to such fine or imprisonment as aforesaid,

may extend to five rupees for every day after the first

Extension

of certain
enactments
and rules to
places beyond
cantonments.

Tnapplicabili-

ty of section
655, Act X,
1882, to
trials of
offences
against tlm
Act.

‘during which the breach continues.

28. The Local Government may, by notification

in the official Gazette and subject to any conditions

as to compensation or otherwise which it may see fit

to impose, extend to any area beyond a cantonment

and in the vicinity thereof—

() any enactment which, with or without restric-
tion or modification, has been extended to
the cantonment or any part thereof under
section 25, or

(6) any rule in force in the cantonment or any -

part thereof under clause (12) or any of the
following clauses of section 26, as well as

any direction there in force under sub-sec-’

tion (4) ‘of section 273

and the enactment, rule or direction specified in
the notification shall, so long as the notification re-
mains uncancelled, apply to that area as if the area
were included in the cantonment.

29. A Judge or Magistrate shall not be deemed
within the meaning of section 5565 of the Code of
Criminal FProcedure, 1882, to be a party to, or person-
ally interested in, any prosecution for an offence

against this Act, or against any enactment extended

or rule made thereunder, because he is a member of
' the

Xof It
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the cantonment committee or, where there is no such
committee, is the commanding officer of the canton-
ment, or because he has ordered or approved the pro-
secution.
~ 30. Where a cantonment is situated Wlthm the Cantonments
limits of a presidency-town, the functions assigned to 2'(’)5;?“*"““5"
any authority by this Act or any enactment extended )

_ or rule made thereunder shall, subject to the provi-
sions of any enactment for the time being in force, be
discharged by such authority as the Local Govern-
ment may appoint in this behalf.

31. A suit or prosecution shall not be entertained Protoction of
in any Court against any cantonment authority, caféﬁof}};lent
authority appointed under the last foregoing section, ;,}lag‘f;;gg;,
Cantonment Magistrate or commanding officer for and com.
anything in good faith done or purporting to be ‘done L“ﬁf"c‘g‘f‘g
in pursuance of powers conferred by or under this
Act on such authority, Magistrate or officer, whether
the thing done was or was not authonzed by the
powers so conferred. '

32.. (1) Section b4, para,graphs two and three, and Registration.
- sections 59, 107 and. 123 of the Transfer of Property -
|V of 1882, Act, 1882, with respect to the transfer of property by
' registered instrument, shall, on and from the com-
mencement of this Act, extend to every cantonment
in British India, = _
(2) Where a cantonment has not been constituted .
- a sub-district or district for the purposes of the Indian -
1 of 1877, Registration Act, 1877, under section 9 of that Act,
the Registrar of the district in which the .cantonment
is situated shall cause a copy of such entries in In-
dexes Nos. I'and II as relate to immoveable property
within the limits of the cantonment to be forwarded to
the Cantonment Magistrate annually or at such shorter
: mtelvals as the Local Government may prescribe.
33. The Governor General in Council may, by no- Limitation of
- tification in the Gazette of India, exclude from the the operation
operation of the whole or any part of this Act the °fthis A
whole or any part of any cantonment.
THE Q(‘HFDULE

02
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Enactments ¢°epea ch )

THE SCHLDULE

ENA CIMENTS REPBALED,

(8ee section 2.)

Number and year.

Subject or title.

Extent of repeal,

2 3
Acts of the Governor General in Council. ' _
Act XVIII of |Sale of spirits in canton- The whole, so far as it has not-been repealed.
1853, " ments. L ) :

Act IV of 1854,

Act XLV of 1860 .

Act V of 1869

Act VIIof 1870 .

Act XV of 1874 .

Act XX of 1875,

JAct XVIIL - of

" 1876.
Act T11 of 1877

Act X1V of 1879

Sentences of superintend-
ents of bézdrs,

Indian Penal Code . .

Indian Articles of War .

Court-fees Act, 1870 .

Laws Tiocal Extent Act,
1874.

Central Provinces  Laws
Act, 1875,

Oudh Laws Act, 1876 .

Iudian Registration Act,
1877.

Hackney-carriage
1879,

Aet,

The whole, so far as it has not been repealed.

The words * or before a Military Court of

Request ” in Explanation I to section”
198.. . ' :

,Part III, clause (¢) : and for the last
twenty.seven words of Part I, clause (f),
the followmg shall be substituted,
namely :—

“and officers in charge of the police in can-
tonments are defined and controlled.”

Section 19, clause iv, and.in Schedule II,
article 1, clause (a), the words “or to any
Cantonment Magistrate sitting as a Court
of Civil Judicature under Act No. I “of
1859,

So much of the second schedule as relates to
Madras Regulation XIV of 1832: so
much of the third schedule as relates to
sections 18, 19, 20, 45, 46 and 47 of
Bombay Regulatlon XXII of 1827 : and
so much of the fourth and fifth schedules
as relates to Bengal Revulatxon XX of
1810,

So much as relates to Bengal Regulation XX
of 1810.

So much as relates to Bengal Regula.txon
XX of 1810.°

The second paragraph of section 9 begm-
ning with the word “ Whenever” and
ending with the word thereof .

Section 4, from and inclusive of the words
¢ and the Governor General in Counicil
may’ ' down to and inclusive of the words

S %in whlch British troops are mntoned”

Act 111 of 1880
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THE SCHEDU LE—continued.

Number and year, |. Subject or title, i Extent of repeal.

1 2 ) 8

Acts of the Governor General in Council—continued.
Act ITT of 1880 . | Cantonments Act, 1880 . | So much as has not been repealed:

Act XXII of 1881 | Excise Act, 1881 . . | The prbviso to section 53.

Act X of 1882 .| Code of Criminal Proced- | Clause (b) of section 1.
ure, 1882,

Act XTIV of 1882 | Code of Civil Procedure . | Section 6, clause (a), the words “an officer -
. . . : or” in section 468, and the whole of sec-

_ . tion 469.
"Act XX of 1886 + | Upper Barma Laws Act, In the First Partof the Second Schedule the
: 1886. : words and figures “IIT of 1880, Canton-

ments ",

Regulation of the Bengal Code,

‘Regulation XX of Military bdzdrs .
1810,

Ii’egulatzon oftﬁe Bombay Code.
Regu]atlon XXII ‘ Military authority . So much as has mot beeri repealed, except
of 1827, . sections 40, 41, 42 and 43. .
Aets oftlze Governor of Fort St. George n Council,

g Act IV of 1865 . | Madras Cantonments . | The whole, so far as it has not been repeal-
ed. h

'}A_-'-'A-ct Tof 1866 .| Madras Cantonments . | 8o much as has not been repealed.

Act of the Governor of Bombay in Council.
* Act 11T of 1867 . Bombay Cantonment Act l So much as has not been repealed.
B of 1867. _
Aet of the Lieutenant-Gorernor of Bengal in Council.

_Act VII of 1878 . ] Bengal Excise Act, 1878 .| The proviso-to section 81,

Regulation under the Statute 33 Victoria, Chapter 3.
LTI of 1877 Ajmere. Taws Regula.tlon, Sectior 39 and so much as relates to Bengal
EI ‘ 1877. Regulation XX of 1810.




